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DI ARG H T I B FANG & ULAR] A8l [HAT SR |

(2) 39 9RT @& A fHaT T IASG A< IFD 3
UHR {6 ST & ugarq g ¥y Iy fau-Ared & e
& qHE @1 SIRATT |

31. O 99 &1 e —(1) T R, 39 AfRTE &
TSl BT BrAad &) @ oIy o= § SffeRge g1 |
T T |

(2) =9 ffm @ erfe svm@T Ty e, S9a
9 UGR I9R- O & 99Eq JARE Y, Iy f[uH-—arsd &
|ed & W, S 98 9F ¥ 8, dias AT 4 AT B brena
@ foI, S U 991 # 7 |1 SRkl 3§ A1 81 Fahi,
AT 31 TSl T o AN & Yd g [Au—ved &1 da
U fhedy f g9 & oI W SUTaROT HRAT © AT I8 Abhod hrdl
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g & a1 @1 w8 99 S @Ry o qogenq O |
DI VA IR w9 H YAE! BN T, JATRAN, SHDBT DI
gqTg Sl 81T, denfd, UEr B W SR AT dIfaAdR SHD
I gd H @1 Y BT 919 @1 M R 918 ufdde uWE
TEl STl |
32. FRE iR =gREL—9 JRfRm & uRY 9,
(i) T IR gRI GRS AT BT TIRT HRd
U TR T A1 R 6y W By W R,
AT IR TWhIH, o 39 Iffm & Suddl 9
NI B, 39 IfSfgw H Ifiead wu | g
MR TR ORI AR Eus AR, 1955
(1955 &1 fRAFTIH . 8) B ORT 6 & IUIY A
UHR AN R AF f6 g9 uer PRRE R,
MY 3R THIH oA AT & Suses &8
(i) =9 IR & oMgd fIvg—aw R T WHR
ERT HRIUTAD AT BT TN $HRd U IR T
frm, 5 T ey &R fRfed W o 59
R & URY ¥ R Ud Ugd © AR S 39
s & Sudyl W WWag € 99 d® 39
JfAfRm & SuEdl & AdH iR JIFAR TR
T, BT T A1 fRfaa o Y Jsh SR, <9
ad & 7 59 S & srfm e T fot
T frEi, fey T e W fRfag o g
arfafted 7 #x fo o |
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SR
(©IRT 4 BT SU-4RT (7) 2RAQ)

AT yararRl ® gad IMRT B IBH, S
AMG &1 NG B
forg afrRfa & o
Rical|

1. Blcd (@) 9" 40 & &R &8l 10,000 / —50Y

(@) forH 40 9 o1fd HR &l 20,000 / —50Y

2 AIcd 10,000 / —50Y

3. TR BIcel () STERYd 10,000 / —%0Y

() She 3R Tie 20,000 / —50Y

4. T ARSI AT ATAT Yol 20,000 / —¥W]

5. YA Yoic A7 g1, OS], % ABRI 15,000 / —59

NEISED

6. WTRT IT BRI 5,000 / —%UY

7. BT TR 25,000 / —%00

8. Wed UH Fdlddd 10,000 / —59

9. IS HaT UaTal 25,000 / —%U

10. JMATE—YHIE UTHh FATAD 25,000 / =500
11.() YR WRDR TART A

TS 10,000 / —59

(@) I 'R BT T5S 5,000 / —%UY

() W WR & TS 5,000 / —%TA

12. =T ®Ig 9T WaT YTl 5,000 / —%0Y

fewo— Sudeq wiRa werm oy @ fouw ®) fadi
IR & fou emRa @1 XeH gl 81 SR | 3R ggErded
IR & foly, URATAT @ Srelaa FHIRd @1 SR |
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WARPR BT &M ATHNT PRl 81 8 AR qhcdl @I Ffaamn
ST BRI IR Wied Iaarg d SeHGAsl /HdT YSTsl &l
Aol FEfrar & foy wicaes @1 Sudfed e’ & forg
IR 1 & wied aa & fAfafia &1 @ forv fqums o
JAILIRAT Fd FHI W ASGH DI O @1 ol | 39 &3 H Sfsl
WRed U IMd 8, PBfud dgAF iR @ifod afdadl o™
T, B o dTall, 3R fAERAl gaafe & fharhamd &l
RIS B MDD 2 | 59 JANH & o uded FerIdr
o @I AT foar ST @R SusfIa far ST uRanfad g |

TR WWHR A B & H SRUTAD AR R
JfERIT & T Ik Bl AT & WU H =g fhar g fag
3T BRI AT IASH BT R BT D oIy Ted HIex H JAqar
3R AT YTl Bl ST & wU H =iy fhar ST wRefad g

qaAE H gded aay § A UeR & War uerm §
3R gafely, S9®I Td AMfbd Ugld @ A o @& forg e
Tl @ AT iR IRREIHROT & U Wfesd WhiF 3IRA
P JRIAT B AT R del Y B wU H, AFgaET iR
ST fham SRATT | U Remstl gIRT AMGs! 3R ADl 6
S @1 uRofd ai! ok vl & w9 3§ 8rf|

Ried el /Tied Tdal § did WReY 3R Weodl IR
T ead & S e § oiR sufery, g wiirerRat
B IRIT B aren At # enavas Sudy 89 @ SifaRad I8
gTad ® & g wieRal & a8 fafafdse wae a1 e
S 6 9 U el H Ol e U I 2, A 9%Ts 99
G 3R T M WREIRA & R A% IR [ERE™
@ Sferd APl W Iuidd @ BRI IR W9 M T D
Sl H RIS U SR A 98 WRGR Bl HOR UTAT b
fog 3R 97 W wWioer & fou Y & gaR S9a fawg
PHRIATIET B & oY urferega foam <11 ve1 2 |
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qaaE H, I # oAl @ YT @1 e I@H dTel
fdqdl & o AT fO9ET § Gue HRA D SIavIddn
gsdl 2| UlhAT BT WA I B oIy, T, Fell AR FER
fmT @1 39 vaed @ foy Aed woid! 991 3 fhen e @
fore vdper Raga! MaeE oM ywardd ¢ |

ek Msel, UsT IR JMEN IR R™ed Fael 3=
foharherral ol darsil © wfaud fafd ugd € feg 39 e 4
W SeR fafee @ eavadar €, o g9 foharwanal & W
ST Sudelt & Argw o A e S gearfad 2

e Bl AMIeR d- 3R s oIy w1 JIor 99+
R A B sHH IR gfg B W & fory AiRE@ ster
WUEY Udh IMaeddhal & IR SAfly HaT UeRl @& gRI

HIRTHI ST Ut SRR S Dl 3TSUD G917 ST
PESICRE

9 rffafafa &1 s @ o At R QIeIRIEY uHTa
e ST oY wRefad 2

g e qaiad Igaedl @ uiid & forg gftad g |

3re: fade wRqd 2|

9T BT,
TR HAT |

Wiae™ @ ST 207 @ @US (3) & 3Ff ASMIZH IoguTd
qBIqd @ RywiiRe

[wfaferfd : @ u2 (14) fafr /2 /2010 SR, &7 25 A4, 2010

WY& : 991 e, TR 731, AR e, oremE e e,

SAgR]

H UM @, ORI gded au (GERaNUl SR
fafem) fg®, 2010 & Ryg—avg @ @@ 89 & Udq
IR @ WU & s 207 @ @vs (3) @ N RywiRRe
ol g & Sad e o1 v fum awr #§ faawet forn
S |
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fagaes &1 Wue 16 Uded WX I 99 B UlAred 3R
Ramd <9 @ forg, ST 6 a0 o <ienfiies sagal o Sude
g, g WRGR BT GHd g91dT ¥ | U Wiearedl iR Rawar #
Jiddferd aRdfd® g BT qAA | bl ol [haT ST FhT |
ST9 BT U UIcaTee @ik RImd Sueter axRlY el € famT
@ qolc § IR Suey B S F6 |

fOere &1 @S 17 dHGl & Ud RN 98 a1 M
wicd WEREl 99 ' @ MRgfed &1 Sudy wRar g1 s A
Uicdh HEIAl 1 & WU H 250 DI ol Widd T B @I W
JaaE H 188 BTG BRI B X 2| 99 2009—10 H  191.00
ARG /Uy BT golc Suee fhar T 8| 99 | WRied AT

I @ W& H g BT IS UAT T8 2 |

Id: o B I8 Ay yadq # o) o ®, +rs ot 9d=
g IUITd fobar ST erufera AEt g |

49T BT,
TAY H3 |
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P e §
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(Authorised English Translation)
Bill No. 14 of 2010

THE RAJASTHAN TOURISM TRADE (FACILITATION
AND REGULATION) BILL, 2010

(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

to provide for acceleration of growth of tourism trade and industry
in the State and to provide for, at various tourist destinations,
facilities to the tourists visiting the State and to provide for certain
measures to make their travel hassle free as also to regulate
conduct of persons confronting them or dealing with them and for
boosting tourism traffic at heritage sites and also to provide for
matters connected therewith and incidental thereto.

Whereas, with a view to accelerate tourism potential of the
State, it is expedient to declare specifically tourism sector and
trade therein as an industry and to make better provisions for
upkeep of places and locations frequented by tourists by making it
a statutory duty of the local authorities and making compliance
thereof mandatory as also to ensure removal of hindrances coming
in the way of tourists and further to make their visit comfortable,
easy and self-assuring, to adopt certain measures in the shape of
establishment of Tourist Assistance Force to deal with persons like
touts (which in common parlance are known as 'lapkas’), beggars,
hawkers, taxi-car drivers, (which includes auto rickshaws and
rickshaws) or any other elements who unduly harass or annoy the
tourists so as to solicit and obtain undue pecuniary gain;

Whereas, it is further expedient to provide for setting out
standards of services being provided by service providers and
provide for recognition of service providers who are found to be of
requisite standard and to provide for adherence by them to the
stipulated norms and standards of the trade as also to provide for
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their obligation thereunder and also to provide for consequences of
non-adherence thereof;

Whereas, it is further also expedient to provide for
facilitation of growth of tourism trade and industry by offering
avenues for investment by public-private partnership and to
provide for collection of statistical data from service providers for
the purpose of monitoring, future planning and growth of tourism
trade and industry.

Be it enacted by the Rajasthan State Legislature in the
Sixty-first Year of the Republic of India, as follows:-

CHAPTER - |
Preliminary

1. Short title, extent and commencement.— (1) This Act
may be called the Rajasthan Tourism Trade (Facilitation and
Regulation) Act, 2010.

(2) 1t shall extend to whole of the State except sections 13,
14 and 20 which shall extend only to such places and areas which
are tourist areas or tourist destinations or heritage sites.

(3) It shall come into force on such date as the State
Government may, by notification in the Official Gazette, appoint.

2. Definitions.— In this Act, unless there is anything

repugnant in the subject or context, -

(a) "appellate authority” means an appellate authority
appointed under sub-section (2) of section 5 and
notified as such in the Official Gazette;

(b) "certificate of recognition and registration" means a
certificate issued under sub-section (4) of section 4;

(c) "Commissioner" means  the Commissioner,
Department of Tourism, Government of Rajasthan and
includes the Director, whenever an officer is posted on
the aforesaid post with such designation;
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"Guide" means a person who is authorized under a
license issued under section 8 to conduct tourists
around tourist spots, monuments etc.;

"hawking articles for sale™ means carrying and selling
articles as a hawker in the tourist area for sale to the
tourists and offering articles to the tourists even when
not solicited and such offer is specifically spurned
down and still the hawker persisting in selling the
articles even by following a tourist in an undesirable
manner and pestering a tourist to purchase the articles
offered,

"heritage™ includes anything inherited from ancestors
whether as gifts of nature to mankind such as air,
water, land (including flora and fauna, groves,
mountains, hills, hillocks, rocks, caves, points, walk
ways, rides, water falls, lakes, rivers, gorges etc.) or as
man made things such as forts, palaces, other buildings
and structures, artifacts including areas and precincts
of historical, architectural, aesthetical and cultural
significance covering manner of town and country
planning as also way of life, generally encompassing
faith, belief, ethos, art, literature, scriptures, customs,
traditions, fairs, festivals, food habits and clothings and
general trait of behaviour passed down from previous
generations;

"heritage hotel" means a hotel run in a fort, a fortress, a
palace, a haveli, a castle, hunting lodge or residences
with heritage features built prior to a date specified by
the State Government;

"hotel” means any premises or part of premises where
lodging with or without board or other services are by
way of business or trade is provided for a monetary
consideration;
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"hotelier" means any person who operates a hotel as
proprietor and includes a person managing the affairs
of a hotel on behalf of proprietor;

"local authority” means a Municipal Corporation,

Municipal Council, Municipal Board, Panchayati Raj

Institution, Jaipur Development Authority, Jodhpur

Development Authority or any similar Authority

established by law and Urban Improvement Trusts in

their respective area of jurisdiction and shall include
any other authority declared as such by the State

Government;

"malpractices”, includes,-

(i) touting (which shall include pestering any
tourist or group of tourists for availing facilities of
shopping, accommodation, transportation,
sightseeing or even goading to the extent of
harassing tourist to visit any particular premises or
establishment, dealer or any other service
providers connected with tourism trade or any
other establishment where tourist would like to
stay or purchase something);

Explanation.-Any recognized, registered or
bonafide service provider already engaged by any
tourist or whose services were hired or resorted by
the tourist voluntarily, when receives or contacts
any tourist at any place where tourist visits, such
person while so receiving or contacting shall not
be treated as a tout within the meaning of this
clause;

(ii) charging a price higher than that displayed and/or
declared;

(iii) charging remuneration higher than that fixed,;

(iv) failure to display prices;
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failure to display tariff;

failure to give cash memo/credit memo;

failure to execute an order according to terms
agreed within reasonable time after the expiry of
the period for performance of the obligation;
charging tariff higher than fixed and displayed;

the receiving and paying of any monetary
gratification or commission for touting, coercing
or forcing the tourist;

use of misleading names and logos such as palace,
fort, haveli even when requisite characteristics of
such places are missing; or showing of incorrect
star rating of a hotel or showing names or
abreviations and logos similar to those which are
in existence since long and reputed as such; with
the intention to attract the tourists or people at
large by colourable imitation of established and
reputed name of bonafide service providers or
public bodies; and

any uncalled for person waiting outside any tourist
place and hotel with intent to follow any tourist
without his/her wishes;

Explanation.-For the purposes of this clause,-

() delay or fault in service owing to
mechanical or natural failure of any system
or apparatus despite due care and caution
would not amount to be malpractice;

(1) inability of any service provider to perform
its commitments owing to vis majeure or
State action, will not be treated as a
malpractice;

"motel” means a wayside place which provides
basic amenities for tourists travelling by road
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including regular meals, fast food, over night
accommaodation, parking place etc.;

(m) "paying guest" means a tourist who stays in a
paying guest accommodation approved by the
Department of Tourism, Government of Rajasthan
or the Central Government;

(n) "paying guest accommodation” means a place of
residence where a tourist stays on payment for
boarding and lodging and such accommodation is
recognized as such by the Department of
Tourism, Government of Rajasthan or the Central
Government;

(o) "prescribed authority” means the prescribed
authority appointed by the State Government for
the purpose of this Act and notified as such in the
Official Gazette;

(p) "Schedule” means Schedule appended to this Act;

(q) "service provider" shall include hotels, heritage
hotels, motels, restaurants, dhabhas, Paying Guest
Houses, handicraft shops or emporias, travel
agents, tour operators, excursion agents, travel
transport agencies, taxi-cabs, Guides and similar
service providers who are providing services to
the tourists whether they are recognized and
registered as such or not by the prescribed
authority;

(r) "tourism unit" means such of the service providers
as have been recognized as such or may be
declared as tourism unit by the State
Government from time to time;

(s) "tourist" means a person who travels for pleasure
and which,-

(i) in relation to a foreigner shall mean a person
visiting the State on a foreign passport, staying
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at least twenty four hours in the State, the
purpose of whose journey is leisure (recreation,
holiday, health, study, religion and sport),
business, family, mission or meeting; and

(i1) in relation to domestic traveller shall mean a
person who travels to the State from outside
the State or within the State to a place other
than his usual place of residence and stays at
the hotels or other accommodation
establishments (such as tourist bungalows,
travellers' lodges, youth hostels etc.) or in
Dharam Shalas, Sarais, Musafirkhanas or such
other places for a duration of not less than
twenty four hours or one night for the
purposes for pleasure (holidays, leisure, sports
etc.), pilgrimages, religious and social
functions/gatherings, business conferences/
meetings, study and health;

Explanation.-For the purposes of this
clause,-

(@) persons coming to take up occupation or
activities which are remunerated within
the State;

(b) person coming to establish residence in
the State;

(c) same day visitors i.e. temporary visitors
such as travellers on cruises who stay for
less than twenty four hours in the State;

(d) persons visiting their home town or
native place on leave or short visit for
meeting relatives and friends, attending
official work, social and religious
functions etc. and stay in their own
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homes or with the relatives and friends

and not using any sight seeing facilities;
(e) foreigners resident in the State having

taken up job or occupation in the State-

are not to be regarded as tourists;

(t) "tourist area" means an area frequently visited by
tourists;

(u) "Tourist Assistance Force" means the Tourist
Assistance Force specified
under section 17,

(v) "Tourist Assistance Force Personnel” means
members of all ranks of the
Tourist Assistance Force as specified under section
17;

(w) "tourist destination" means such place, locality or
township or large geographical area containing
several tourist areas to which tourists usually visit;
and

(x) "travel agent", "excursion agent" or "tour operator"
means and includes a person or agency engaged in
the business of making travel arrangements for
tourists for a monetary consideration.

CHAPTER-II
Recognition and registration of service providers and regulation of
certain tourism trade related activities

3. Expert Committee for setting out norms, standard
and general principles for recognition and registration of
service providers.— (1) For the purpose of ensuring that services
provided by service providers to the tourists are of acceptable
standard, the State Government shall appoint a Committee to set
out standards for service providers of various categories.
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(2) After considering the recommendation of the
Committee referred to in sub-section (1), the State Government
shall declare standard and norms for recognition and registration of
service providers and general principles governing such
recognition and registration by framing and publishing a scheme of
recognition and registration for general information. The scheme
shall also classify the norms and standard, contravention of which
shall be deemed minimal, graver or gravest for the purposes of
section 4.

4. Recognition and registration of service providers,
their obligations and consequences of non-adherence to norms
and conditions of recognition.— (1) Any service provider
operating or intending to operate as a service provider in the State,
if and when desire to have itself/nimself recognized by the
Department of Tourism of the State, may apply to the prescribed
authority in such manner and in such form as may be provided in
the scheme framed under section 3.

(2) Every application presented under sub-section (1) shall
be disposed of by the prescribed authority within ninety days
from the date of receipt thereof.

(3) The prescribed authority shall, unless the application is
rejected and recognition and registration is disallowed or refused,
record particulars of the concerned service provider in the
prescribed register of service providers which are recognized and
registered as such. The register shall contain such particulars and
shall be maintained in such form as may be prescribed.

(4) Whenever the application of a service provider is
allowed and registered under sub-section (3), the prescribed
authority shall issue a certificate of recognition and registration, in
such form and on payment of such fee as may be prescribed.

(5) Where any application is rejected under sub-section (3),
the prescribed authority shall record reasons thereof and
communicate the same, in writing, to the applicant:
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Provided that no application for recognition and
registration shall be rejected or refused unless the applicant is
heard and reasonable opportunity of being heard is afforded to him
in the matter.

(6) Every service provider who is recognized and registered
under this section shall be under an obligation to maintain the
requisite standard and follow the norms of trade specified under
the scheme framed and published under section 3.

(7) When any service provider fails to maintain the
requisite standard of services provided by him or to comply with
the norms of the trade or services offered and make default in
discharging responsibility as recognized service provider as set out
for him in the scheme made and published under section 3, then
such service provider shall, besides being liable for imposition of
penalty not exceeding the amount specified for each category of
service providers in the Schedule, be derecognised and his name
shall be struck of from the register and his certificate of
recognition and registration shall be cancelled:

Provided that before imposing penalty and/or
derecognising, cancelling registration of any service provider after
striking of his name from the register, the prescribed authority
shall serve a notice upon him calling him to show cause as to why
the purported action should not be taken against him and afford
him a reasonable opportunity of being heard in the matter.

(8) Where the non-adherence to norms and standards is
found to be minimal, the prescribed authority may, instead of
proceeding against the service provider under sub-section (7),
censure the service provider and ask him to be careful in future and
where the breach of norms is graver, the prescribed authority,
instead of proceeding under sub-section (7), impose upon the
defaulting service provider a penalty, not exceeding the amount
specified in the Schedule appended to this Act:
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Provided that action under sub-section (7), may be taken
only in such of the cases of default where violations of norms and
standard are gravest and where situation does not improve even
after censuring and/or penalizing the service provider.

(9) The register containing names and particulars of service
providers shall constantly be maintained, updated and shall be
available on the website of the Department of Tourism of the State
Government for information of tourists and people in general and
may also be published in Newspapers, other periodicals as also

through other modes, at such intervals, as the Commissioner of the

Department of Tourism may consider appropriate.

5. Appeal.— (1) An appeal against the order made under
sub-section (7) or (8) of section 4 by the prescribed authority shall
lie to the appellate authority.

(2) The appellate authority shall be appointed by the State
Government and notified as such in the Official Gazette.

6. Exit from recognition and registration.— Any service
provider recognised and registered under section 4 shall have
liberty to seek exit out of recognition and registered entities by
making such an intention made known in writing to the prescribed
authority, at least three months prior to the date from which exit is
sought and thereafter the prescribed authority shall deregister that
service provider and his name shall be struck off from the register
of recognition and registered service providers.

7. Registration of paying guest accommodation.— (1) No
person shall allow or use his house as a paying guest
accommodation unless he is registered with the Department of
Tourism, in accordance with the paying guest scheme framed by
that Department.

(2) Whoever contravenes the provisions of sub-section (1)
or the provisions contained in the scheme framed thereunder, he
shall be liable to be imposed with a penalty of rupees five hundred
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by the prescribed authority for first contravention and in case of
second violation he shall be liable to be imposed with the penalty
of rupees one thousand by the said authority.

(3) Where the contravention continues even after
imposition of penalties under sub-section (2), the person
contravening the provisions of sub-section (1) shall, on conviction,
be liable to be with fine which may extend to rupees two thousand
or with imprisonment which may extend to seven days or with
both.

8. Licensing of Guides.— (1) The prescribed authority shall
issue licences in the manner as may be prescribed to such number
of Guides as the State Government may determine from time to
time.

(2) Notwithstanding anything in any Rajasthan law, the
Guides licensed by the prescribed authority shall be allowed free
entry into all monuments and places of tourist interest situated
within the State of Rajasthan under the control of any of the
following, namely:-

(@) Department of  Archaeology and Museums,
Government of Rajasthan; or

(b) Forest Department, Government of Rajasthan; or

(c) Any other Department or instrumentality of the State
Government:

Provided that necessary permission shall have to be
obtained by the Guides in respect of the monuments and places
which are under the control of the following, namely: -

(i) Archaeological Survey of India; or

(if) any private trust; or
(iii) any other agency, which is not controlled by the State
Government.

(3) The State Government shall frame rules for licensing of
Guides and no person shall act as a Guide on payment of
remuneration in lieu of providing services as a Guide unless he is
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licensed by the prescribed authority under sub-section (1) in
accordance with the rules made under this Act.

(4) Whoever is found to be acting as a Guide, without
obtaining licence from the prescribed authority, shall be liable to
be imposed with a fine not exceeding rupees one thousand upon
the matter being reported to the prescribed authority by any
member of the Tourist Assistance Force or any officer of the
Department of Tourism and the prescribed authority shall hold
enquiry and afford opportunity of hearing to the person concerned
before passing orders for imposition of fine.

(5) Whoever is found to be acting as a Guide, at any tourist
destination, without obtaining licence from the prescribed
authority, even after once fined for such an offence under sub-
section (4), shall be liable to be arrested without warrant by any
Police Officer not below the rank of Sub-Inspector.

(6) Any person arrested under sub-section (5) shall be
produced before the Judicial Magistrate having jurisdiction and
such person shall, on conviction, be punished with simple
imprisonment for a term which may extend to fifteen days or with
a fine which may extend to rupees two thousand or with both.

9. Regulation of certain tourism trade related
activities.—The Commissioner shall, from time to time, make
regulations with the prior approval of the State Government to
regulate tourism trade related activities like amusement parks,
facilities at ropeways at the sites of embarkation and
disembarkation,  elephant/camel/horse safari, tourist villages,
resorts, rural tourism, handicrafts, and other facilities like
restaurants, cafeterias in the tourist area or a tourist destination, for
the purpose of regulating such services with the object of providing
quality facilities and services to the tourists and to the local
populace as also to ensure safety and good health of people using
such services and for that purpose such regulations may include
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norms, standards, criteria and terms and conditions for settings up,
running and continuing such services or activities:

Provided that if the regulation made under this section
relates to any matter with respect to which there is a provision in
any other law, rule, regulation or bye-law of the local authority in
relation to public health, sanitation, licensing or with regarded to
safety, such regulation shall be subject to such law, rule,
regulation or bye-law.

CHAPTER - 111

Recovery of dues
10. Recovery of dues.—The amount of penalty imposed
under the provisions of this Act, if not paid by the persons liable to
pay within sixty days from the date of final order imposing
penalty, shall be recoverable as arrears of land revenue.

CHAPTER-IV
Facilitation and regulation of film shootings

11. Facilitation and regulation of film shootings.— (1)
Notwithstanding anything in any Rajasthan Law,-

(i) any person willing to undertake film shootings at any
place or location situate in tourist area or at heritage
site or any other location in the State which is owned by
the State Government or vested by the State
Government in a local authority for holding the same in
its behalf, shall apply to the Commissioner who shall
act as the nodal agency for all the Departments of the
State;

(it) the Commissioner shall make regulations with the prior
approval of the State Government to regulate the
activities of film shootings and such regulations among
other things may provide for,-
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(@) single window clearance system for disposal of
applications for intending film shooting by
agencies;

(b) form of application and application fee;

(c) location fee, per day;

(d) charges for police convoy;

(e) processing charges;

(F) security deposit;

(9) an undertaking from the applicant that he will not
deface, defile or damage any natural or man made
heritage site which is part of the location for film
shooting and that in case any damage is caused, he
shall, make good the loss by paying restoration
charges and, be also liable for punishment and
penalties in accordance with law where the
damage is irreparable or was caused by negligence
or in a deliberate manner;

(iii) once such permission is granted by the Commissioner,
in accordance with the provisions of regulations framed
under this section, the same shall be binding on all the
departments of State and the local authorities.

(2) The regulations made under sub-section (2) shall be
published in the Official Gazette.

(3) No person shall undertake film shootings in places or
locations specified under clause (i) of sub-section (1) unless
permitted to do so by the Commissioner.

12. Penalties and punishment for contravention.— (1)
Whoever,-

(a) contravenes the provisions of sub-section (3) of
section 11 or makes default and commits
irregularities in violation of provisions of
regulations made thereunder;

(b) by acts of omissions and commission or by
negligence defaces, defiles, destroys or damages,
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anything which is subject to restoration at any
heritage site or any other premises or any place of
natural heritage such as forests (with its flora and
fauna) hills, hillocks, ravines, sand dunes, lakes,
rivers, and the like where film shooting was allowed
by the State Government;

shall be liable for restoration charges where the damage caused is

subject to restoration.

(2) Where the damage is reparable, the Commissioner shall
assess the cost of restoration after consulting the Public Works
Department of the State Government and other experts on the
subject, if any, and order for imposition of restoration charges and
recovery thereof and besides ordering for recovery of restoration
charges, may impose a penalty not exceeding rupees ten lakhs .

(3) Whoever, to whom permission is granted for film
shooting under section 11, is found to have caused damage to the
place, location or other things at a heritage site, not by negligence
but through deliberate acts with the knowledge that his acts or
omissions or commissions are likely to cause or bound to cause
damage to the sites, premises, locations and the damage caused to
is found to be so extensive and irreparable that the same cannot
be restored or repared, he shall, on conviction, be sentenced to a
term of imprisonment which may extend to three months or with
fine or with both.

(4) The penalty and punishment, under sub-section (1),
shall be imposed and inflicted without prejudice to any other action
or proceeding which may be initiated or proceeded with, including
convictions and sentence for violation or contravention of any
other law.

(5) Whoever,-

(i) violates the undertaking given under and in
accordance with the provisions contained in sub-
clause (g) of clause (ii) of sub-section (1) of
section 11; or
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(if) contravenes the provisions of sub-section (3) of
section 11; or

(iii) is found to have otherwise wantonly caused
damage to any heritage site,

shall be guilty of offence of,-
(a) violating the undertaking given under sub-clause ()
of clause (ii) of sub-section (1) of section 11; or
(b) contravention of provisions contained in sub-section
(3) of section 11; or
(c) wantonly causing damage to the heritage site,

as the case may be, and for each of such offence, such person
shall, on conviction, be punishable with rigorous imprisonment
which may extend to three years or with fine which may extend to
rupees ten lakhs or with both.

CHAPTER -V

Prohibition of certain acts and activities in the tourist place, areas
or destination and punishment for contravention thereof

13. Prohibition of certain acts and activities in the
tourist places, areas and destinations.— (1) Notwithstanding
anything to the contrary contained in any Rajasthan law, no person
shall engage in the practice of touting, begging and hawking
articles for sale in or around any tourist place, areas or
destinations.

(2) Whoever engages in actual practice of touting at any
place in or around any tourist area or tourist destination, shall be
arrested without warrant by any Police Officer and shall be
produced before the Judicial Magistrate, having jurisdiction, and
such person shall, on conviction, be punished with rigorous
imprisonment which may extend to three months or with a fine
which may extend to rupees three thousand or with both.
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(3) Whoever commits subsequent offence of touting in
violation of provisions of sub-section (1), and engages in the
practice of touting even after having been punished once under
sub-section (2), shall be arrested without warrant by any Police
Officer and shall be produced before the Judicial Magistrate
having jurisdiction and such person shall, on conviction, be
punished with rigorous imprisonment which may extend to three
years or with fine which may extend to rupees thirty thousand or
with both.

(4) Whoever, habitually engages in the practice of touting
even after having been punished more than once i.e. under sub-
section (2) and sub-section (3) shall be arrested without warrant by
any Police Officer and shall be produced before the Judicial
Magistrate having jurisdiction and such person, on conviction, be
punished with rigorous imprisonment which may extend to seven
years or with fine which may extend to rupees one lakh or with
both.

(5) Whoever practices begging or engages himself in
hawking articles for sale at any place of tourist importance or any
tourist destination or in any tourist area, shall upon first
contravention of prohibition made under sub-section (1), shall be
dispersed by the Tourist Assistance Force Personnel and such
person shall be removed from that area.

(6) Whenever it appears to any Tourist Assistance Force
Personnel that any beggar or hawker or a body of such persons
whose activities are prohibited under sub-section (1), have entered
in the tourist area, shall direct the persons contravening the
prohibition to leave the area and remove themselves beyond that
area.

(7) Whenever there is reasonable apprehension or
likelihood of entry of persons or group of beggars or hawkers
whose activities are prohibited under sub-section (1), the Tourist
Assistance Force Personnel shall prevent their entry in the tourist
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area and direct them not to enter there. The Tourist Assistance
Force Personnel shall record the entry of this fact in a diary which
shall be maintained by them in the prescribed manner.

(8) Whenever any person or group of persons to whom
direction has been given under sub-section (6) or sub-section (7),
to remove himself or themselves from the tourist area, -

(a) fails to remove himself or themselves as directed; or
(b) having removed himself or themselves, re-enters the
area or part thereof-

shall be apprehended and removed from that area by any Police
Officer and released outside that area and entry of such
apprehension and release shall be recorded in the daily diary
maintained at the police station.

(9) Whoever commits further violation of the prohibition
imposed on begging or hawking articles for sale in any tourist area
under sub-section (1), even after having committed violations
under sub-sections (6) or (7) and his consequential removal under
sub-section (8), the offender shall be arrested by any Police Officer
and shall be produced before any officer of Tourism Department,
not below the rank of Assistant Director who shall record the
statement of the Police Officer as well as of the offender and
peruse the daily diary or other record showing events of violations
of this Act by the offender and after hearing the offender and the
Police Officer record his findings in a summary manner and where
the offender is found to be guilty of violation of prohibition as
aforesaid in this section, the concerned officer of Tourism
Department shall impose a fine not exceeding rupees five hundred
for violation of provisions of sub-section (1).

(10) Whoever commits any subsequent violation of the
prohibition imposed on begging or hawking articles for sale in any
tourist area under sub-section (1), even after having been punished
under sub-section (9), shall be arrested without warrant by any
Police Officer and the offender shall be produced before the
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Judicial Magistrate, having jurisdiction, and shall, on conviction,
be punished with rigorous imprisonment which may extend to
three months or with a fine which may extend to rupees three
thousand or with both.

CHAPTER - VI

Duties of local authorities towards public health and sanitation in
the tourist area

14. Duties of local authorities towards public health and
sanitation etc..— (1) Notwithstanding anything contained in any
Rajasthan Law, the local authorities under whose local areas, the
places of tourist destination or tourist areas are situate, shall have
the duty to ensure cleanliness and check defacement and defiling
of the properties in their respective local areas as also to effectively
enforce the laws prohibiting littering on streets and public places
and to maintain general cleanliness at all roads, streets and public
places and, therefore, it is hereby declared their statutory duty to
keep all places and areas of tourist destination, clean and hygienic
and concerned local authorities shall ensure cleaning of roads,
drains, main-holes and maintenance of street lights and prevention
of encroachments in and around those places and heritage sites in
respective areas, which are known as tourist areas or an area
frequented by tourists.

(2) The State Government, in the Department of Urban
Development shall oversee the compliance of provisions contained
in sub-section (1) and may issue directions to the concerned local
authorities for strict compliance of their statutory duty and in cases
of persistent non-compliance and default, initiate action against
erring local authorities in accordance with the laws governing such
local authorities.
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CHAPTER - VII

Statistical information
15. Statistical information.— (1) Each and every service
provider whether licensed, recognized or registered as service
provider of any category under the provisions of this Act or not,
shall be duty bound to furnish such statistical information or
statistical data and at such intervals and in such form to such
authority as may be prescribed.

(2)If any person, who is required to furnish the statistical
information in terms of sub-section (1), fails to furnish such
statistical information within the period as may be prescribed, he
shall, upon first non-compliance, be liable to be imposed with a
penalty which may extend to rupees one thousand and upon second
or subsequent non-compliance, be liable to be imposed by the said
authority with a penalty which may extend to rupees two thousand.

(3) Where any non-compliance of the provisions of sub-
section (1) is reported to the prescribed authority by any officer of
the Department of Tourism, the prescribed authority shall, before
imposing penalty under sub-section (2), call upon the defaulting
person to show cause as to why a penalty as provided under said
sub-section should not be imposed and after showing cause by the
defaulting person, where the prescribed authority is satisfied that
delay in furnishing the statistical information was not deliberate
and the said person was prevented by cause beyond his control, he
may condone the delay and in case he is not satisfied with the
reasons put forth by the defaulting person, he may, by order,
impose a penalty assigning reasons therefor in the order.

(4) Where any person bound to furnish statistical
information in terms of the provisions contained in sub-section (1),
continues to contravene the provisions of said sub-section even
after the imposition of penalties under sub-section (3), shall, on
conviction, be punished with simple imprisonment for a term
which may extend to two months or with fine or with both.
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CHAPTER VIII
Declaration of tourism trade as industry

16. Declaration of trade and service providers under
tourism sector as industry.— All trade and service providers in
tourism sector are hereby declared as industry for all such purposes
as are outlined in the tourism policy of the State Government or as
may be declared by it from time to time which may include
availability of incentives to recognized and registered tourism
units, and concessions from State Government in accordance with
the rules made by the State Government in this behalf as also for
availability of finance through financial institutions in accordance
with their norms and policies.

CHAPTER- IX

Tourist Assistance Force
17. Tourist Assistance Force.— (1) A special group of
personnel known as Tourist Assistance Force shall be engaged,
deputed or appointed by the Commissioner on such terms and
conditions as may be specified by him from time to time after
seeking prior approval of the State Government.

(2) The Tourist Assistance Force shall consist of such
specially trained police personnel drawn from Rajasthan State
Police or other suitable trained personnel as the State Government
may determine and specify.

(3) The Tourist Assistance Force shall discharge such
functions as are assigned to it under this Act and such other
functions as the State Government may assign to them in
accordance with law for the time being in force in the State.

(4) The Officer Incharge of the Department of Tourism at
the tourist destination shall deploy the Tourist Assistance Force at
various places in the tourist area in consultation with the Deputy
Superintendent of Police incharge of that local area. The officers of
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these two departments shall ensure that necessary assistance is
provided to the tourists and they are protected against harassment.
In case of a dispute between the officers of two departments the
matter shall be referred to the District Magistrate and whose
direction thereon shall be final and binding upon them.

(5) The Officer Incharge of the Department of Tourism
having jurisdiction over the local area comprising the tourist area
or tourist destination shall have power to give directions to the
Tourist Assistance Force personnel if and when such occasion
arises and they shall comply with those directions in the matters of
functions assigned to them under this Act or the rules or
regulations made by the State Government or the Commissioner
under this Act.

(6) The Tourist Assistance Force personnel shall keep
watch on touts, hawkers, beggars etc. and for enforcing the
provisions of this Act, the Tourist Assistance Force personnel shall
patrol the tourist areas and timely inform the concerned Police
Officer at police station having jurisdiction for initiating
appropriate action against the illegal hawkers and touts, beggars
etc. and the Station House Officer time being incharge of the
police station, shall act in accordance with law to enforce the
provisions of this Act and provide help to the Tourist Assistant
Force personnel.

(7) The Tourist Assistance Force personnel shall wear
name tag and such uniform and insignia and other accessories as
may be determined by the State Government and shall carry a
photo identity card duly displayed on their person.

18. Framing of regulations for regulating the functions
assigned to the Tourist Assistance Force.— Subject to the prior
approval of the State Government, the Commissioner may frame
regulations, not inconsistent with the provisions of this Act or any
other law for the time being in force for regulating the Tourist
Assistance Force.
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CHAPTER-X

Heritage tourism

19. Formulation of policy on heritage tourism.— (1) The
State Government shall formulate policy on heritage tourism
incorporating therein package of special concessions and
incentives for heritage hotels, other heritage sites and heritage
villages and provide general guidelines for development as also
for facilitation and regulation thereof, and make it public in the
form of booklets and afford wide publicity through media.

(2) Such policy may be revised by the State Government
from time to time to pave the way for proper and timely growth of
heritage tourism.

20. Guidelines for maintenance of good hygienic
conditions at heritage sites.— (1) The State Government besides
formulating policy on heritage tourism under section 19 shall have
powers to issue special or general directions, from time to time,
with regard to manner in which the liquid or solid waste, if any,
generated by hotels, restaurants, kiosks, tea shops or stalls etc. near
the heritage sites shall be disposed of.

(2) All activities pertaining to displaying of advertisements,
erection of display hoardings etc. near the heritage precincts or
sites shall be regulated by the rules or regulations framed by the
State Government or the concerned local authorities.

(3) Whoever contravenes the directions given under sub-
section (1) shall be liable to be imposed with a fine not exceeding
rupees five thousand by the prescribed authority:

Provided that before imposition of fine, the prescribed
authority shall hold enquiry and afford opportunity of hearing to
the person concerned before passing orders for imposition of fine.

(4)Whoever further contravenes the directions issued under
sub-section (1) even after imposition of fine or fines under sub-
section (3), shall, on conviction, be punished with simple
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imprisonment for a term which may extend to three months or with
a fine which may extend to rupees twenty five thousand or with
both.

(5) The contravention of provisions of sub-section (2) shall
be dealt with by the concerned local authorities in accordance with
law for the time being in force in the local area comprising the
heritage sites or precincts.

CHAPTER - XI

Public- private participation in the tourism industry

21. Public-private participation in the tourism
industry.— (1) Efforts shall be made by the Department of
Tourism for inviting and effecting collaboration with private
entrepreneurs in respect of those units of public sector
undertakings which can give better results by such a measure.

(2) New viable projects or units servicing the tourism
sector may be floated so as to attract private participation.

(3) Incentives may be offered to the entrepreneurs so as to
generate feeling of assurance of viability and profitability in the
trade.

CHAPTER-XII
Miscellaneous

22. Punishment for false display of recognition.— (1)
Any service provider, who is not recognized and registered under
and in accordance with the provisions of this Act, falsely
represents that he is recognized and registered by the Department
of Tourism or the State Government as a service provider for
specific services, the prescribed authority shall have power to
impose a penalty of, not exceeding rupees ten thousand for the first
such offence, and not exceeding rupees one lakh for second or
subsequent offence:
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Provided that before ordering imposition of penalty, the
prescribed authority shall afford reasonable opportunity of
showing cause against the proposed action.

(2) An appeal against the order of the prescribed authority
may be preferred by any aggrieved person within thirty days from
the date of order, before the appellate authority and the order of the
appellate authority shall be subject to review by the State
Government.

(3) Where any service provider, even after imposition of
penalty under sub-section (1), continues to display or show that he
is recognized or registered as such by the Department of Tourism
or the State Government, he shall, on conviction, be punished with
simple imprisonment for a term which may extend to two months
or with fine or with both.

23.  Punishment for malpractice or  other
contravention.— Whoever commits any malpractices in a tourist
area or contravenes any of the provisions of this Act for which no
specific penalty has been provided under this Act, shall, on
conviction, be punished with imprisonment for a term which may
extend to three months or with fine or with both.

24. Punishment for persistent contravention, violation
or default.— Any person who commits further contravention,
violation or default of any of the provisions of this Act even after
the imposition of penalties and infliction of punishment specified
under this Chapter shall, on conviction, be sentenced to such term
of simple imprisonment which may extend to three months.

25. Protection of action taken in good faith.— No suit,
prosecution or other legal proceeding whatsoever shall lie against
the State Government, or any functionary of the State Government
or the Tourist Assistance Force personnel exercising powers under
this Act or any person in respect of anything which is in good faith
done or intended to done under this Act, or the rules, regulations or
scheme made or framed thereunder.
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26. Cognizance of offences by courts.— No court shall take
cognizance of any offence punishable under Chapters II, 1V,V, VI,
X and XII of this Act save on the complaint made by or under the
authority of the State Government or the prescribed authority.

27. Offences by companies.— (1) Where any contravention
of any of the provisions of this Act is made by a company, every
person who, at the time when the contravention was made, was
incharge of, and was responsible to, the company for the conduct
of the business of the company, as well as the company, shall be
deemed to be guilty of the contravention and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall
render any such person liable to any punishment if he proves that
the contravention took place without his knowledge or that he
exercised all due diligence to prevent such contravention.

(2) Notwithstanding anything contained in sub-section (1),
where an offence under this Act has been committed by a company
and it is proved that the offence has been committed with the
consent or connivance of, or is attributable to any neglect on the
part of any director, manager, secretary or other officer of the
company, such director, manager, secretary or other officer shall
also be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.

Explanation.—For the purposes of this section,-

(a) "company" means, any body corporate, and
includes a firm or other association of
individuals; and

(b) "director" in relation to a firm means a partner in
the firm.

28. Powers of the prescribed authority to summon and
enforce attendance of witnesses and other persons.— (1) The
prescribed authority shall have all the powers which are vested in a
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civil court under the Code of Civil Procedure, 1908 (Central Act
No. 5 of 1908) in respect of the following matters, namely:-

(i) summoning and enforcing attendance of a person
against whom inquiry is to be conducted and
witnesses required in connection  therewith;

(it) compelling the production of any document; and

(i) examining witnesses on oath.

(2) In addition to that which is provided under sub-section
(1), the prescribed authority shall have power to summon or
examine suo motu any person whose evidence in his opinion
appear to be material for reaching at a just conclusion in any matter
being inquired into by him.

(3) For the purpose of enforcing the attendance of witnesses
and other persons referred above, the local limits of jurisdiction of
the prescribed authority shall extend to whole of the State.

29. Act to over ride other laws.— Save as otherwise
provided under this Act, the provisions of this Act shall have effect
notwithstanding anything inconsistent therewith contained in any
other Rajasthan law for the time being in force or any custom or
usage or instrument having effect by virtue of any such law.

30. Power to remove difficulties.— (1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, do
anything, not inconsistent with the provisions of this Act, which
appears to it to be necessary or expedient for removal of
difficulty:

Provided that no order under this section shall be made
after expiry of two years from the commencement of this Act.

(2) Every order made under this section shall be laid, as
soon as may be, after it is so made, before the House of the State
Legislature.

31. Power to make rules.— (1) The State Government may,
by notification published in the Official Gazette, make rules for
carrying out the purposes of this Act.
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(2) Every rule made under this Act shall be laid, as soon as
may be after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days which may be comprised in one session or in two
successive sessions and if before the expiry of the session in which
it is so laid or of the sessions immediately following, the House of
the State Legislature makes any modification in the rule or resolves
that the rule should not be made, the rule shall thereafter have
effect only in such modified form or be of no effect, as the case
may be, so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously
done thereunder.

32. Repeal and savings.— As from the commencement of
this Act,-

(i) any rules, orders and schemes made or framed in
exercise of the executive power by the State
Government which are inconsistent with the
provisions of this Act, save as expressly provided in
this Act, shall stand repealed and on such repeal,
provisions of section 6 of the Rajasthan General
Clauses Act,1955 (Act No. 8 of 1955) shall apply as
if the rules, orders and schemes so repealed were
provisions of a Rajasthan Act;

(i) all rules, orders, schemes made or framed in
exercise of the executive power by the State
Government on the subject matter covered by this
Act and in force immediately before the
commencement of this Act which are consistent
with the provisions of this Act, shall be deemed to
have been made or framed under and in accordance
with the provisions of this Act, until they are
superseded by any new rules, orders or schemes
made or framed under this Act.
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SCHEDULE
(See sub-section (7) of section 4)

Categories of service providers Amount of penalty which
may be imposed for non-
adherence to standard

1.Hotel (a) having up to 40 rooms Rupees 10,000/-
(b) having more than 40 rooms Rupees 20,000/-
2. Motel Rupees 10,000/-
3. Heritage Hotel (a) basic Rupees 10,000/-
(b) classic and grant Rupees 20,000/-
4. Tour operator or Travel Agency Rupees 20,000/-
5. Excursion Agent or Elephant, Horse,
Camel Safari Operator Rupees 15,000/-
6. Restaurant or Cafeteria Rupees 5,000/-
7. Handicraft Emporia Rupees 25,000/-
8. Tourist Village Operator Rupees 10,000/-
9. Ropeway Service Provider Rupees 25,000/-
10. Amusement Park Operator Rupees 25,000/-
11. (a) Government of India approved Guide Rupees 10,000/-
(b) State Level Guide Rupees 5,000/-
(c) Local Level Guide Rupees 5,000/-
12. Any other service providers Rupees 5,000/-

Note :- The above penalty is for first offence. For second
offence the amount of penalty shall be doubled. For other
subsequent offence the licences of operation shall be
forfeited .
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STATEMENT OF OBJECTS AND REASONS

Growth potential of the tourism industry of the State has
constantly been engaging attention of the State Government and the
need of a legislation to provide for facilities to tourists and to
provide for incentives for public private participation to
entrepreneurs/service providers in the tourist trade as also to regulate
the tourism trade was being felt since long. There was a pressing
need to curb the activities of certain unscrupulous and undesirable
persons like touts, hawkers and beggars in the areas frequented by
tourists. For this purpose, Tourist Assistance Force (Paryatak
Sahayata Bal) is proposed to be structured and to be provided.

The State Government lately declared the tourism sector of
economy as industry by executive notifications but now in order to
ward of doubts or hitch, if any, it is proposed to declare trade and
service providers in tourism sector as industry.

Currently, there are various types of service providers in
the tourism trade and, therefore, in order to bring them under a
standardized pattern, voluntary scheme of the recognition and
registration of service providers is proposed to be introduced under
which service providers will be recognized and registered as a
class denoting recognition of their services. Non-adherence to
norms and standard by such entities may entail fines and
punishments.

Public health and sanitation in the tourist areas/tourist
destinations requires due attention and, therefore, besides existence
of necessary provisions in laws governing local authorities, it is
proposed to make it a specific duty of local bodies to maintain
effective general cleanliness in the areas frequented by tourists and
such local authorities shall have to adhere to requisite standards of
cleanliness and upkeep of places and the State Government is
being authorized to oversee them for strict compliance and to
proceed against them in accordance with law whenever they are
found to be lax in their duties.
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At present, persons intending to shoot films in the State are
required to contact various departments of the State. In order to
streamline the procedure, a scheme of single window clearance for
film shooting is proposed by making the Department of Tourism,
Art and Culture as the nodal agency for the purpose.

Some sort of regulation of services of tourist Guides,
paying guest accommodation and other tourism related activities is
in vogue but this field also needs better regulation, hence, it is
proposed to regulate these activities also by means of statutory
provisions.

Collection of statistical data for the purposes of monitoring
and future planning as also further growth of tourism is a necessity
and, therefore, supply of statistical data by the service providers is
proposed to be made mandatory.

It is also proposed to give overriding effect to this
enactment over other laws of the State.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

9T BT,

Minister Incharge.
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FINANCIAL MEMORANDUM

Clause 16 of the Bill enables the State Government to
extend incentives and concessions to tourism sector similar to that
available to industrial units in the State. The actual expenditure
involved in such incentives and concessions can not be calculated
at present. Whenever such incentives and concessions are
provided, due provisions may be made in the budget of the
department.

Clause 17 of the Bill provides for appointment of special
group of personnel known as Tourist Assistance Force. Presently
188 personnel are working against the total sanctioned strength of
250 as Tourist Assistance Force in the State. A budget provision of
Rs. 191.00 Lacs has been made in the year 2009-10. At present
there is no proposal for increase in the strength of Tourist
Assistance Force.

Therefore, no new expenditure shall be required to be
incurred as and when this Law is brought into force.

I BTD,
Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION
The following Clauses of the Bill, if enacted, shall
empower the State Government to make rules with regard to the
matters mentioned against each such clause, namely :-
Clause with respect to
4(3) prescribing the register of service providers
and form and the particular to contain in
such register;

4(4) prescribing the form of the certificate of
recognition and the fee payable for such
certificate;

8(1) prescribing the manner in which licences
shall be issued to the Guides;

13(7) prescribing the manner in which diary shall

be maintained by the Tourist Assistance
Force Personnel;

15(1) prescribing the statistical information and
data which shall be required to be furnished
by the service providers and the intervals at,
and the form in, and the authority to, which
such information or data shall be furnished;

31 Making rules generally for carrying out the
purposes of this Act.

Besides the above, Clauses 9 and 11 of the Bill, if enacted,
shall empower the Commissioner of Tourism Department to make
regulations with prior approval of the State Government to regulate
tourism trade related activities and the activities of film shootings
in tourist places.

The proposed delegation is of normal character and mainly
related to the matters of detail.

9T BT,

Minister Incharge.
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Bill No. 14 of 2010

THE RAJASTHAN TOURISM TRADE (FACILITATION
AND REGULATION) BILL, 2010

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill
to provide for acceleration of growth of tourism trade and industry
in the State and to provide for, at various tourist destinations,
facilities to the tourists visiting the State and to provide for certain
measures to make their travel hassle free as also to regulate
conduct of persons confronting them or dealing with them and for

boosting tourism traffic at heritage sites and also to provide for
matters connected therewith and incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)

H. R. KURI,
Secretary.

(BEENA KAK, Minister-Incharge)
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